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(Received the assent of the President of India on the 3rd July,
1968 and was published mR H.P Extra., dated the 28th September, 1988
at p. 1015-1022) :
) Amended, replaced or otherwise affected by,
(i) H.P. ActNo. 20 of 19702 published in R.H. P. Extra,, dated 14-10-
1970, at page 867-869.
(1) H.P. Ordinance No. 10 of 1971, replaced by H.P. Act No. 6 of1972.
(iii) H.P. Act No. 6 of 1972 (replaced by Act No. 11 of 1973)
(v) A. Cg)1 1191’53 published in R H.P. Extra., dated 20th Janvary, 1973,
p .
(v) H.P. Act No. 11 of 1973, published in R H.P. Extra, dated 24-5-
1973, p. 770-771.-
(vi) H. P. Ordinance No. 4 of 1983 replaced by Act No. 14 of 19833,
_assented to bythe Governor on 18th September, 1983 pubhshed

in R.H.P. Extra., dated 22-9 1983 P 1041-1042 effective
_ wef 2171983,

1. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 19th January

11)9628 92 30 and for its authoritative Hmdl’l‘ext see R H. P Extra dated 6-12-86, -

2. For Statement of Objects and Reasoas see R.H.P. EX ra., dated the 2nd April,
1970. P. 286..

3.. For Statement of Qbjects and Reasons see R.H.P. Extra,, dated 19-8-83, P, 771.




N

H.P. ANTERTAINMENTS DUTY ACT, 1968 467

. (vii) H.P. Act No. 19 of 1986 assented to by the Governor on 7-9-1986
- published in R.H.P; Extra., dated 20-9-1986, P. 1533. B
(viii) Act No.7of 19912 assented to by the Governor, on 18-4-1991 publi-
: shed in R.H.P. Extra., dated 20-4-1991, P. 800 in Hindiand at 802
~in English. . : o
(ix) Act No. 17 of 19913 a.sented to by the Governor, on 9-10-1991.
Published in R.H.P. Extra., dated2 1-10-1991 Pages 2355-2356
-~ in Hindi and 2357-2358 in English. o '
-An Act to provide for the levy of an entertainment duty in respect of admis-
sion to public entertainments. ‘
Br it enacied by the Legislative Assembly of Himachal Pradesh in the
Eighteenth Year of the Republic of India as follows:—
1. Short title, extent and commencement.—(1) This Act may be called
the Himachal Pradesh Entertainments Duty Act, 1968. :
(2) Itextends to the whole of Himachal Pradesh.
(3) It shall come into force at once. ; :
2, Definitions.—In this Act, ualess the context otherwise requires,—

(a) “admission to an entertainment” includss admission to any
- place in which the entertainment is b2ing held or is to be held ;
4[(aa) “vidso exhibition” mesans the exhibiiion through video cassette
recorder and includes the exhibition of films through telsvision
or appratus attached to tzlevision or the machine for transferring
the films to ths television screen or any other apparatus which
shows a film on screen through any othcr means except through
' cinema projector;] : ‘ .
- (b) “Commissioner” means the Excise and Taxation Commissioner,
Himachal Pradesh, for thé time being ; ‘ :

5[(bb) “complimentary ticket” means a ticket or pass for admission

’ to an entertainment free of any payment or at a reduced rate of
payment for such admission;]

_ (¢) “Entertainment Tax Officer” means the officer appointed as_ such

- under this Act; : / :

(d) “entertainment” includes any exhibition, performance, amuse-
ment, game, SPOTt Or race to which persons are ordinarily admit-
ted on payment ;

(¢) “notification” means a notification published under proper autho-
rity in the Himachal Pradesh Government Gazette; s

(f) “payment for admission” includes— )

(i) any payment made by a person admitted to any part of a

- " place of entertainment and in a case where such person is
subsequently admitted to another part thereof for admission
to which an additonal payment is required, such additional
payment, whether actually made or not;

(if) in cases of free, surreptitious, unathorised or concessional
entry, whether with or without the knowledge of the pro-
prietor, the payment of which would have been made if the

For Statement of Objects and ‘Reasons see R.H.P. Extra., dated 16-8-1986, P. 1376.
Passed in Hindi by the H.P. Vidhan Sabha: For Statement of Objects and Reasons
see R.H.P. Extra,, dated 12-3-91, p. 278 and 280. .

Passed in Hindi by the H.P. Vidhan Sabha. For Statement of Objects and Reasons
see R.H.P. Extra,, dated 12-9-1991, pages 1961 and 1964. - i

clause (aa) added w.e.f. 21-7-1983 vide Ordinance No. 4 of 1983 replaced by Act .
No. 14 of 1983. ‘

clause (bb) added by Act No. 20 of 1970 sec. 2.
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‘person concerned had been admitted on payment of the full
- charges ordinarily chargeable fof such admission;
(iif) any payment for any purpose whatsoever- connected with
an entertainment which a person is required to make as a
condition of attending or continuing to attend the entertain-
ment in addition to the payment, if any, for admission to the
entertainment; : . ‘
(g) “prescribed” means prescribed by rules made under this Act ;
_(h) “‘proprietor” in relation to any entertainment includes the owner;
owner, partner or a person responsible for the management
“thereof; o
1) [* * * % )
(j) “ticket” means the passor token for the purpose of sccuring -
admission to an entertainment. - T
3. Duty on payments for admission to entertainments.—(l) A person
admitted to an entertainment shall be liable to pay an entertainment duty
at a rate not exceeding 2[hundred per cent] of the payment for admission
which the Government may specify, by a notification in this behalf, and the
said duty shall be collected by the proprietor and rendersd to the Govern-
ment in the manrer prescribed. -
3[(2) Notwithstanding anything contained in sub-section (1) and other
provisions in relation to admission by tickets contained in the Act, the
- Government may, after taking into consideration the capacity of the place in
which the enteftainment is held and the payment for admission, accept, in
the prescribed manner, lump-sum entertainment duty for any class of enter-
tainment in lieu of the duty chargeable under sub-section (1) and recover
the same in advance per month from the proprietor other than the proprie-
tor of a video exhibition having seating capacity upto sixty persons :
Provided that the proprietor of a video exhibition, exhibiting shows on
payment and having seating capacity upto sixty persons, shall pay entertain-
ment duty in advance and at a rate not exceeding rupees 30,000 per month
as may, in the manner prescribed, be specified by the Government from time
to time. ' ' ‘
3[(3)]]A draft ofthe proposed order specifying the rate of entertain-
ments duty referred to in sub-sections (1) 4fand (2)] shall be notified for the
information of all persons likely to be affected thereby and it shall take
_effect only after the Government has considered all objections received
within a period of thirty days from the date of such publication, and has
notifizd the same again, with or without modification : v
Provided that if the Government consider that such an order should be
brought into force at once, the final notification may issu¢ without previous
publication. ' :
5% * *
~ 3[(4)] Until such time as the duty referred to in sub-sections (1) [and] (3)
has baen finally notified, the entertainments duty shall be levied at the rates
in force in this behalf immediately before the commencement of this Act.
3[(5)] The final notification spzcifying the rates of entertainments duty
shall be laid before the Legislative Assembly at the session immediately
following its publication. . :
1. The definition f‘‘Government” omitted by A.O. 1973. -
2. Subs. for the word ¢half** by H.P. Act No. 20 of 1971 Sec. 3 (1).
3. Sub-section (2), (3), (4) renumbered as (3), (4), (5) and new sub-section (2) added .
vide Act No. 14 of 1983 effective w.e.f. 21-7-83, sub-section (2) ammended by-
Acis lI;Igl (;g c19§6, substituted by Act No, 7 of 1991 and subsequently by Act No. 17
[+) : . 3. .
4, In Sub-Scction (3) Word ““and (2)*’ added vide Act No, 14 of 1983.
5. The proviso deleted vide Act No, of 1970.
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- 1[3-A. There shall be levied and paid to the Government on every -

-complimentary- tickst issued by the proprietor the-entertainment duty at
. the appropriate rate prescribed undzr section 3, as if full payment had been

made for admission to the entertainment according to the class of seat or
accommodation which the holder of such ticket is entitled to occupy or use
and the holder of such ticket shall be deemed to have been admittzd for pay-

“ment for th> purpose of this Act_.]

3.B * P 1

4. Calculation of dhty-——Notwithﬂanding anything in" this szction the
amount of duty shall be calculated to the nearest multiple of five paise by

- ignoring two paise or less and counting more than two paise as five paise. -

B3

5. Payment made ina consolidated sum.—Where the payment fol

admission to an entertainment is made in a consolidated sum in the form of

a subscripticn or contribution to any society or a scason ticket, or a right
ofadmission to an entertainment or series of entertainments during a specified

period, or a privilege, right, or facility combined with the right of admission

without further payment, or a reduced charge, the entertainments duty shall
be paid on the amount of the consolidated sum, but where the Entertain-
ment Tax Officer is 'of the opinion that the payment of a consolidated sum or
any payment for a tickst includes payment for other privileges, rights or
facilities besides the admission to-an entertainment, of is intended to secure -
admission to anentertainment, during a period when the duty has not been
in operation, the duty shall be charged on such amount as appears to the
Entertainment Tax Officer to rspresent the right of admission to entertain.
ment for which a duty is payable. ' o '

6. Deposit of security by the proprietor.—The prescribed authority
may, in the manner prescribed, require the proprietor of-an entzrtainment.
to deposit as sccurity for payment of enteriainments duty uader this Act,
an amount not exceeding 3[ten thougand] rupces in a Government {reasury,
and the same shall be so deposited. =~ g

7. Entertainment Tax Officer and other taxing authorities.—For car-
rying out the purposes of this Act, the Government may appoint 4a person .
as Entertainment Tax Officer and such other persons as it thinks fit to assist -
the Commissioner. - ’ ‘

5[7-A. Assistance to Commissioner and other taxing authorities.—All
police officers shall be bound to assist the Commissioner, the Entertainment
Tax Officers and other persons appointed to assist the Commissioner under
section 7 of this Act, when tequired, in the performance of their duties
under this Act, and, for that purpose theyshall have the. same powers
which they have in the discharge of their ordinary police duties .] \

1. Sec. “3-A” Ins. by sec.4of Act No. 20 of 1970.

2. Sec.3-BIns, H. P..Ord. No. 10 of 1971 (replaced by H. P. Act. No. 6 of
1972), and omitted by H. P. Act No. 11 of 1973. ’ ,

3, ‘“Onethousand’* subs. by ‘“‘ten thousand’’ vide Act No. 14 of 1983,
4. -For these appointmznts See Not. appended.
5. ¢7-A’ added vide Act.No. 17 of 1991. Sec-3.
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8. Posting of tables of rates of payments for admission at conspicuous
places.—The proprictor of entertainment shall in' the manner prescribed,
exhibit at the place of entertainment, the ratesof payments for admission
and the amount of entertainments duty payable on such rates.

9. Penalty or non-payment of duty.-—(1) Except as otherwise provi-
ded in this Act, no person shall enter an en‘*ertainment unless he is in posses-
sion of a'ticket or a complimentary ticket or a pass or a badge supplied by
the employer under this Act and no person liable to pay entertainments duty
shallso enter without having paid. in the manner prescribed, the duty payable
under this Act. o o

(2) A person who enters an entertainment without permission or
surreptitiously, with intent to evade the duty . payable under this -Act
shall, on conviction by a Magistrate, be punishable with fine which may *
extend to Rs. 200 (Rupees two hundrzd) and, in addition, be liable to pay
such duty. ‘ ' o

10, Admission 6f -peréons without payment.—Nothing ii;v this Act
shall apply to bonafide employees of the proprietor, who are on duty in
gonnection with the entertainment, or to the proprietor when on such

uty. : A ‘ :

11. Method of levy.—(1) Save as otherwise provided by this Act
no person shall be admitted on payment to any entertainment where the
payment for admission is subject to cntertainments duty except with a.
ticket stamped with an impréssed, embossed, engraved or adhesive
stamp (not used before) issued by the Government for the purposes of revenue

" and denoting that the proper entertainments duty has been paid. :

(2) The Government may, on th: application of the proprietor of
~any entertainment, in respect of which the entertainments duty is payable,
permit, the propristor, on such conditions as th: Government may prescribe, -
to pay the entertainments duty— : : I

() bya consolidated payment of a percentage not exceeding 50 per
centum of the gross paymsnt for admission to the entertainment
at the rate in force during the period concerned ; or .

(b) in accordance with.the returns of the payments for admission to the
entertainment ;-or . e . ' - :

(¢) in accordanc: with the rzsults, recorded by any mechanical
‘contrivance that automatically registers number of persons
admitted. : ’

12. . Entertainments exempted from  yayment of daty.—(1) No
entertainments duty shall be ievied ou payment for admission to any enter-
trainment where the Commissioner is satisfied on application made in this
behaifin the prescribed manner that the whole of the net proceeds of the
entertainment will be devoted to philanthropic, charitable, educational
or scientific purposes which have been-app.oved as such by the Government,

(2) Nothing in this Act shall apply to any entertainment ‘provided.‘
by the staff or students, or both of an academic institution whan the proceeds
are intended for acadsmic or charitable purposes.
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~_(3) The Government may, for promotion of peace and international
good will or encouragement of arts and crafts, sports or other public interest,
by general or special order, exempt* any entertainment or class of entertain-
ments from liability to pay duty under this Act. o ;

13. Appeal.—(1) Any person aggrieved by an order made by the
prescribed authority under sub-section (1) of section 17 may, in the pres-
cribed manner, appeal to such higher authority as may be prescribed within
thirty days of such order: . o

Provided that no appeal shall be entertained by such higher authority
unless it is satisfied that the amount of duty due and the penalty, if any,
imposed on the person has been paid ; oo

~ Provided further, that if such higher authority is satisfied that the
person is unable to pay the duty due or the penalty, if any, imposed or both,
it may, for reasons to be recorded in writing, entertain the appsal without
the duty or penalty or both hiaving been paid, . \

(2) Subject to such rules of procedure as may be prescribed , the higher
authority may pass on such appeal such order as it may think fit. -

14. Powers of revision.——The Commissioner or such other officer, as
the Government may, by notification, appoint in this behalf, may of his own
motion or on application made, call for the record of any proceedings or

~order of ady authority subordinate to him for the purpose of satisfying
himself as to the legality or propriety of such proceedings or otder, and
may pass such order in refereuce thereto as he may deem fit;

Provided that the Commissioner or the other (fficer may, before
deciding such application , direct the applicant to deposit, in whole or in
plallrt, the amount of duty due, and the penalty, if any imposed on him under
‘this Act, S '

15. Production and inspection of accounts and documents.—(1) The
proprietor of an entertainment shall on being required to do so by an officer
authorised by the Government in this behalf, produce before any officer of
the Excise and Taxation Department, not bzlow the rank of a Sub-Inspector
as may be prescribed, any accounts or documsnts, relevant to the sales of
tickets including éomplimentary tickets and realisation of the entertainments
duty due as may be necessary for the purpose of this Act. -

(2) If any officer of Governmsent mentioned in'sub-section (1) has
reason to suspect that the proprietor of any entertainment is attempting to
evade the paymont of any entertainments duty due from him under this Act,
he may, forreasons to be recorded in writing, seize such aceounts, registers
or documents of the proprietor, as may be necessary and shall grant a receipt
for the same and shall retain the same only for so long as may be necessary
for examination thereof, ‘

16. Entry into and inspection of places of entertainments.—(1) Any
officer not below such rank as may be prescribed, may enter into, inspect
and search any placz of entertainment while the entertainment is proceeding
at any reasonable time, for the purpose of ensuring that the provisions of
this Act or-any rules made there under arz being complied with, and while

1. For such Exemptions see Not, appended.
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doing so; such ofﬁéef shall not be deemed to be a person, admitted to the
“entertainment. - o ' _ .

" (2) The proprictor of every entertainment shall give every reasonable
assistance o the aforesaid officer in the performance of his duties under
sub-section (1).. I i o :
. Y(3) If any officer refdrred to in sub-section 81) has reasonable grounds

. to believe that any proprietor is trying to evade entertainment duty or

other dues under this Act, he may search any office, shop, godown,

--vessel, vehicle, or any other place of business of the proprietor or any

~ building, dwelling house, or place wherz such officer has reason to believe
‘that the proprietor keepsor is, for thetime being, keeping any books,

aecounts, registers, documents or goods relating to his business :

, Provided that no entry orsearch in the dwelling house shall be made‘-’—

- (i) after the sunset and before the sunrise ; o .
(i) by an officer below the rank of an Excise and Taxation Officer ; and
(iii) without obtaining the sanction of the District Magistrate within
whose jurisdiction such house is situated. - : B -
. (4) The powers conferred by sub-section (3) shall include the power to
open and search any box or receptacle in which any books, accounts, registers
or other relevant documents of the proprietor may be contained].

%[16-A. Power so detain video cassete recorders, etc.—Any officer autho-
ris>d under section 16 may, if he has reasons to believe that any
proprietor is running a video exhibition without payment of duty
or penalty, if any, imposed under this Act or where the proprietor
refuses to pay the duty or penalty, if any or fails to produce any
proof regarding the payment thercof, detain the video cassette recorder
- or television or apparatus aitached to television or machine used for
transmitting - the films fo the television screen or any other apparatus
which transmits filmson screen through any other means excepta
cinema projector, and for this purpose take or cause to be taken any
steps - as ‘he may consider proper for the temporary safe custody of
these articles or goods : : o

, Provided that the video cassette recorder or other articles detained
shall be released as soon as the duty or penalty, if any, has been paid.]

17. Penalty.—(1) Where a proprietor of an entertainment commits any
of the acts specified in sub-section (1) of section 18, the prescribed authority
may after affording such proprietor a reasonable opportunity of being heard,
direct him to pay by way of penalty in addition to the duty due, if any, a
sum not exceeding two thousand rupees : R ‘

. Provided that in cases of free, surreptitious, un-authorised or"concessional
entry, whether with or without the knowledge of the proprietor, the prescri-
’ bed authority shall direct the proprietor to pay, by way of penalty, a sum

1. Sub-sections (3) and (4) Ins. vide ActNo. 17 of 1991.Sec, 5,
2, Inst, vide ibid, ;
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equal to twenty-five tlmes the amount of duty found to “be due as a

@result of'such entry

: (2) No prosecutlon for an oﬂ'ence under this Act shall be instituted
against a proprietor of an entrtainment in respect of the same facts on whxch

a penalty has been imposed on him ynder sub-section (1).

18. Offences and penalﬂes.—(l) Ifthe propnetor of an entertainnient o

{a) fraudulently evades the payment of any duty due under thzs Act,

j or

(b) obstructs any officer makmg an mspection, a search or seizure under
this Act, or ;

(c) actsin contravention of, or fails to comply with any of the pfowsnons
of this Act or the rules thereunder, he shall, on conviction, be -
liable in respect of each such offence to a fine Wthh may extend to
two thusand rupees, and when the offence isa continuing one, with
a daily fine not exceeding fifty rupees during the period of the
continuance of the offence. i _ .

" (2) No court shall take .cognizance of an offence under this Actror under
the rules made thereunder exoept on a complaint made by a person authorised -
in this behalf by the Goverament and no court inferiorto that of a magistrate
of the first class shall bs competent to try any of the oﬁ‘ences under this Act.

19. - Power to compound oﬁ'ences.——(l) The prescribed authority may,
at any time, accept from a person, who has committed an offence under this
Act, by way of composition of such offence, a sum of money not exceeding
two hundred and fifty rupees or double the amount of duty payable under

- this Act, whichever is greater,

) On payment of such sum of money as may be determmed under‘
sub-section (1), the prescribed authority shall, where necessary, report to
the court that the offence has been compounded and thereafter no further
proceedings shall be taken against the offender in respect of the same offence
and the said court shall dlscharge or acquit the accused, as the case may | be.

20, Recoveries.—Any sum due under this Act shall be recoverable as
arrears of land revenue, .

21, Delegatnon of Powers by the Goyernment.—(1). Government may
delegate all or any of its powers under this Act except those conferred
- upon it by *[Sections 3, 23] and this section, to any person or authonty subor-
dinate to it.

(2) The exercise of any power delegated under sub-bectlon 05 shall‘ :
be subject to such restrictions, limitations or conditions, if any, as may be
laid down by the Government and shall also be sub_]ect to control and revision
by it.

. 22. Bar of certain Proceeslmgs.—-No action shall lie agamst Government
or any of its officer or servant for any act done or purportmg to be done in
good faithunder this Act.

1, Subs for the word and ﬁgures“sectlon 23’ by H. P. Act No. 20 of 1970 sec. 5
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~23. Power to. make rules.—(l) The State Government may make rules?
. generally for carrying out the provisions of this Act.

(2) In particular and without prejudwe to the generahty of the fore— 4
going power it may make rules—

(a) for the supply and use of stamps or stamped tlckets if reqmred in
connection with the levy cf entertainments duty or for the stamping
of tickets sent to be stamped and for securmg the defacement of

v - stamps when used ;

(b) for the use of tickets covermg the adm1SS10n of morethanone person

"~ and the calculation of the duty thereon for the payment of the duty:
'on the transfer from one part of a place of entertainment to another;

(¢) for controlhng the use of mechanical contrivances (including the
prevention of the use of the same mechanical contrivances for
payments of a different amount) and for securing proper records
of admission by means of mechanical contrivances ;

(d) for checking of the admission, keeping of accounts and furmshlng
of returns by the proprietors of entertainments in respect of which
entertainments duty is payable in accordance with  the
provisions of this Act; :

(e) for renewal of damaged or spoﬂed stamps and for the procedure -
to be followed on applications for refund;

(f) for keeping of accounts of all stamps used under the Act ;

(g) for prescribing the form of a ticket, pass or token authousmg
admission to an entertainment . ; :

(k) for the presentation and disposal of applicationsfor exemption from
_payment -of the entertainments duty or for the refund thereof ;

(i) for the exemption from the entertajnments duty on mliitary person-

* " nelin uniform; .

(j) for the collection of entertainments duty under this Act and the

L tgxe pﬁweu to be exercised by the officers of Government in that

cha ~

(k) for spemfymg the authorities who would be competent to compound )
offences under section 19 ;

(1) for laying down procedure for the hearmg and dlsposal of appeals
under section 13 and applications under section 14 and all other
matters incidental thereto.

(3) All rules made under this Act shall be laid before the Legislative
Assembly during its session next ensuing after the publication thereof and
_ may be confirmed, amended or revoked by it.

24." Repeal and savings.—The Punjab Entertainmenis Duty Act, 1936,
(3 of 1936) as applied to Himachal Pradesh by the Himachal Pradesh (Ap-
plication of Laws) Order, 1948 and the Punjab Entertainments Duty Act,
1955 (16 of 1955) as in force in the territories transferred to Himachal Pradesh
under1 section 5 of Punjab Re-Orgamsatlon Act, 1966 (31 of 1966) hereby
repealed.

Notwithstanding scuh repeal, anything done or any action taken including
any orders, notifications or rules made or issued in exercise of the powers
conferred by or under anyof the repealed Acts shall to the extent of being
consistent with the provisions of this Act be deemed to have been done or -
taken in exercise of the powers conferred by or under this Act.

1. The rules framed vide Not. No 14, 16/68-E&T, dated the 25th March, 1969
(Appended). ’
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THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 1983
' (Act No. 14 of 1983)
ARRANGEMENT OF SECTIONS
Sectiony s

Shorttitle and commencement.
Amendment of section 2.
Amendment of section 3.
Amendment of section 6.
Repeal and savings. .

T

{Received the assent of the Governor of Himachal Pradesh on the 18th
September, 1983 and was published in R,H. P. Bxtra., dared the 22nd
September, 1983, P. 1041-1042).

An Aet further o amend the Himachal Pragesh Entertainments Dury
Act, 1968 (Act No, 12 of 1968).

Be it cnacted by the Leaislative Assembly of Himachal Pradesh in the
Thirty-fourth Year of the Republic of India as follows ;—

1. Short titje und commencement.~—(1) This Act may be called the
Hinrachal Pradesh Enteriainments Duty (Amendment) Act, 1983

(2) 1t shball and shall always he deem.e_d.to have come {ngo foree on
the 21st day of July, 1983. . o

2. Amendment of seetion 2,—After clause (@) of section 2 of the
Himachal Pradech Entertainments Duty Act, 1968 (12 of 1968) )(hereinafrer

called the principal Act) the following clause “{ag)” shall be snserted,
- namely —

“{aa) *video exhjbition’ means the exhibition through video cassette
recorder and includes the exhibition of films through television
or 4pparatys attached to felevision or the machine {or transferriog
the films o the television screen ot any other apparatus which
shows a film on screen through any other means except through
cinema projector ;™. t

3. Amendment of scction 3.—In section 3 of'the prineipal Act,—

{o) the existing sub-sections (2), (3) and (4) shall be renumbered as
sub-sections (1), (4) and (5) respectively ;

1.- Forstzloment of Objects nud Keasons, scc REP Extra, dated 19.8-1083, P. 771, N
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{). & new sub-section (2) shall be inserted, namely.—

(2} Notwithstanding anvthing contajiied in sub-section (1) and
other provisions in relation to the admission by tickets
containud in the Act, the State Governmeni may, in the
presceibed manner, impose lump-sum entertainment  duty at
2 rate not cxceeding Rs. 5,000 per nionth payable by
the proprietor for any clags of entertainment other thanthe
fi-ntcrtainmcnt of cinematograph exhibition in a cinema
il D

Explunation.—Fog the pucpose of this sub-section, video exhibition
for entertainment will not be considered -an exhibition in a
cinema hall.” .

(¢) in sub-section (3) so renumbsred, artér the word, brackets and
figure “sub-section (1)”, the word, brackets and figure *“‘and
@y sh_all-be added ; and : '

{d) in sub-section (4} so renumberéd, for figure and brackets “(2)”,
the figure. and brackets “(3)" shali be substituted.

4, Amendment of section 6.-—In section 6 of the principal Act, for
the words “one thousand™ tie words ““ten thousand™ shall be substituted.

5. Repeal and Savings.—(1) The Himachal Pradesh Entertainments
Duty (Amendment) Ordinance, 1983, {4 of 1983) is hereby repealed.

(2) Notwithstanding sueh  repeal, anything done or any action
taken under the said Ordinance shall be deemed to “have becn done, or
taken under the corresponding provisions of this A¢t, as if this Act had
come into force on the day on which such thing was done or action was
-taken, o

i ———

NOTIFICATION AND RULES
UNDER

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
_ ACT, 1968 _

EXEMPTION FROM ENTERTAINMENT DUTY .
EXCISE AND TAXATION DEPARTMENT
o ORDER |
Shimla-171002, the 29th April, 1983
No. EXN.F(13)4/83.—In exercisc of the powers conferred by sub-

section (3) of section 12 of the Himachal Pradesh Entertaipments Duty -
- Act, 1968 (Act No. 12 of 1968) and all. otier powess enabling him if this
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1 2 3

7 [0 (&) in clause (n-) of sub-scotion (") for the word “four”’ 4
the word “‘two’ shzll be subs:ituted and the signs
and words “, hosticulture, forenis™ shall be omit-
ted .

(b) in clause (vi) of sub-section {2) for the word “‘hor-
ticnlture™, the words “animzl husbandry”  shall
be substituted. :

8. 14 ir sub-section (1) the words “and TForestry” shall
be omitted,
9, 21.A (4} the brackets and figure “(1)” shall be omittcd.

(b) sub-section (2} along with the Explanation shall
be omitted.

10. 24 for thesign *“.” ocod Ting in sub-section (1), the sign

*" shall be substituied and thereafter the existing
proviss shall be omited. .

1i, 25 in sub-section (1) the words “but in relation to the
Agricultural Collepe, Solan, the Director of Re-
search shall be responsible to the Vice-Chancellor
through the Pro-Vice-Chancello:” shall be omitted.

12. 32 the existing clause (1} of sub-section (1) shall be
omitted and subscquent clanses (77} and (/v) shall
be renumbered as clauses (iyand (i),

13. 43 . in clause (g) of sub-s:ction (4), the signs and words
*, horticulture, fores:” shall be omittzd.

14, 44 in clause (iv) of sud-scction (1), the sigas, and
words*'*, Horticulture, Forests’ shall be omitted.

THE HIMACHAYL PRADESH EN’]II‘RTAI‘\IMENTS DUTY
(AMENDMENT) ACT, 1986

 (Act No. 19 of 1586)
ARRANGEMENT OF SECTIONS

Sections :

1. Shorttitle and commencement.
2. Amendment ofsection 3.

[Received the asseit of the Governor, Himachal Pradesh, on the Tih
September, 1986 and was published in R. H. P. Extra., dated the 20tk Sep-
fember, 1986 at page 1533]

An Act further to ameud the Himachal Prevdesit Entertainments Duty Act,

1968 (Aect No. 12 f 1968).

Bt it enacted by the Legislative Assembly aof Himachal Pradesh in the
Thirty-seventh Year of the Republicof India, as follows :—

1. Short title ant commencement.—(1) This Act may be called the
Himachal Pcadesh Entertainments Duty (Am>1dmsnt) Act, 1986.

1. For statem ent of Qhjects and Rc'\sons see B H | Exm lG 8- 1986 page 1360
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{2) Tishallcomeiato force at once.

2, Ameadment of section 3-—In sub-section (2) of section 3 of th,
Himachal Piadesh 2Zntertajunents Duty Act, 1968 (12 of 1968) for thg
figure **5,000", the figure 30,0307 shall be substituted.

NCTIFICATION

UNDER

THE HEMACHAL PRADESH EX-SERVICEMEN CORPORATION
ACT, 1979

APPOINTMENTS AND DELEGATIONS
TTA JATEA |
(& mgam)
Sowem-2, 19 fdamy, 1985

dEay |10 %o M0 (U90) 4-16/82.—fgur=m wiw F qvwUw, fgvaw
vy qmed s fm sfesew, 1070 (1980 #  wfufem d=aiv s)
F AT 20 FY IC-ART (2) 817, NeW wfiwal #1 W F@ 3y, e
Ry § €AE  O9 UNET FUFIET 7 NIRRT ST § G
w0 feweaw gdw qoad dfaw w1 3 ufw wawrhe <% F

o

faqg Twd FWE L -

-  WTRw g,
C THEo THO 9L,
- (ol

{Authoritative English text of Himachal Pradesh Government notification -
No. GAD-A (F) 4-16{32, dated 191l Septemeper, 1985 as required under
Article 348 (3) of the Constitution of India). '

 Shinila-171003, the 19th Septeinber, 1985

No,GAD-A (F)4-15/82,—1n exgreise ‘of-the powers conferred upon him
undet sub-section (2) of section 20 of the Himachal Pradesh Ex-Servicemen
Corposation Act, 1973 (Act N3, 8 of 1950), the Governor, Himachal Pra-
esh, is pleased to em»ower aif the District Revenue Officers in Himachal
Pradesh to determine the amouwntt due-to the Himachal Pradesh Ex-Servicemen
Corporation from any person within their tespective Jurisdictions. :

@P. dated 2621968, p. W30 T
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with section 11 of the Himachal Pradesh Courts Act, 1976, are pleased to

amend the High Court Notification No. 4, dated 3rd January, 1928 as con-

tained in Chapter 20-B, of the Punjab High Court Rules and Orders, Volume T,
as applied to Himachal Pradesh as follows:—

For the words **Class-I Subordinate Judges exercising jurisdiction withot
limit as to the value the cases; substitute :—

“Class-1 Sabordinate Judges with 5 years experiehce as Subordinat,
Judge exercising jurisdiction in a suit the value of which does not excecey
Rs. 2 lacs.” ‘

“Class-1 Subordinate Judges exercising jurisdiction in a suit the value
of which does not excced Rs, 30,000/-". -

The above amendment shall come into force with Immediate effect,

(R.H.P. dated 37-7-1991, P.972)

Shimla-1 the 11{14th November 1991
No. HHC/Admn.6(24)/74-X-15146, —In exercisc of the powers vested
in them by Sections 11 and 12 of the Himachal Pradesh Courts Act, 1976,
the Hon'ble the Chief Justice and Judges are pleased to confer the powers
of Subordinate Judge, st Class, upon the following officers to be exercised

by them within the local limits of tho District mcntioned against cach
officer :— ,

Sl Name of the Officer (5)
No.
1. Shri Virender Sharma, Sub-Judge-cum-JM  Rohru,  District

(II), Rohru. Shimla, (HP),
2. Shri Ram Krishan Sharma, Sub-Judge-cum-JM, Nahan, District

Nahan. Sirmaur, (H.P.)
(RH.P. dated 30-11-1991, P. 1458)

A e

AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 1991

’ Aredfbl:érrf;;_

{Act No.7 of 1991

) ARRANGEMENT OF SECTIONS
Sections: .

1. Short title. - - -
2. Amendment of section 3.

(Received the assent of the Governor of Himachal Pradesh on the 18th
April 1991 and was published in Hindi in R.H.P. Extra., dated
20-4-1991 arpage 801 and in English in R.H.P, - Extra., dated
20-4-1991 at page 802). ' ' N

An Act further to amend the Himachal Pradesh Entertainments Duty Aet,
- 1968 (A4ct No.12 of 1968). ’ '

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For the Statement of
Objects and Reasons see R.H.P. Bxtra., dated 12-3-1991, P. 278 and 280.
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Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of India as follows :— -

1. Short title.—This Aci .inay be called the Himachal Pradesh Eﬁterlain-
ments Duty {(Amendment) Act, 1991,

. .+ 2. Amendowent of section 3.—Fox sub-_sect'ibln (2) of scction 3 of the
Rimachal Pradesh Entertainments Duty Act, 1968 (12 of 1968) the following
shall be substilutcd, namely:— '

“(2) Notwithstapding auythiag io the contrary contained in this Act,
the proptictor of a video exhibition, exhibiting shows on payment
and having seating capacily of less than one huadred persons,
shall be liable 16 pay ' enfertainments duty in advance and at a
rate not exceeding rupees 30,000 per. month as_may.be specified
by the Gavernment from time to tims in the manner prescribed:

Provided that the proprietor of-a video exhibition, exhibiting shows on

" " payment and having seating capacity of'one hundred or more than

one - hundred pe.sons, shall be liable to pay cntortainments duiy

at the vateras may be specified under sub-section (1) -'and in the
manner prescribed.” S : : :

AUTHORITATIVE ENGLISII TEXT

'THE HIMACHAL PRADESH ENTERTAINMENTS DUTY,
. (SECOND AMENDMENT) ACT, 1991

(Act Na. 17 of 1991)!
ARRANGEMENT OF SECTIONS

Sections:
[. Short title.
2. Amcndment of section 3.
3. Imsertion of mew section 7-A.
4. Ameadmeut -of section 16.
5, Insertion of new scetion 16-A.

(Received the assent of the Governor, Himachal Pradesh, on the Sth
QOctober 1991, and was published in Hindi in R.H.P,, Extra.,
dated 20-10-1991 gt page 23552356 and in English in R.H.P.
Extra dated 21-10-1991 ar page 2357-2358).

An Act further to amend the Himachal Pradesh Entertainments Dﬂf)’ Act,
1968 (Acr No. 12 of 1968). . ‘

BE it enacted by the Legislative . Ass_c_tpbly-of H:imapha.i Pradesh in the
Forty-second Year of the Republic of India as follows i—

- 1. Short title—This Actmay boe called the Himachal P_radqéh_ Enter-
tainnients Duty (Second Amendment) Act, 1991. .

1. Pawed in Hirdi by 1he Eimichal Pradesh Vidhen Sabhe. KoL Statcoeni Of
Objects and Reasons see R H.D, Txtra,, dated 12:9-1991, P'1961 and 1964.
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Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of India as follows :— -

1. Short title.—This Aci .inay be called the Himachal Pradesh Eﬁterlain-
ments Duty {(Amendment) Act, 1991,

. .+ 2. Amendowent of section 3.—Fox sub-_sect'ibln (2) of scction 3 of the
Rimachal Pradesh Entertainments Duty Act, 1968 (12 of 1968) the following
shall be substilutcd, namely:— '

“(2) Notwithstapding auythiag io the contrary contained in this Act,
the proptictor of a video exhibition, exhibiting shows on payment
and having seating capacily of less than one huadred persons,
shall be liable 16 pay ' enfertainments duty in advance and at a
rate not exceeding rupees 30,000 per. month as_may.be specified
by the Gavernment from time to tims in the manner prescribed:

Provided that the proprietor of-a video exhibition, exhibiting shows on

" " payment and having seating capacity of'one hundred or more than

one - hundred pe.sons, shall be liable to pay cntortainments duiy

at the vateras may be specified under sub-section (1) -'and in the
manner prescribed.” S : : :

AUTHORITATIVE ENGLISII TEXT

'THE HIMACHAL PRADESH ENTERTAINMENTS DUTY,
. (SECOND AMENDMENT) ACT, 1991

(Act Na. 17 of 1991)!
ARRANGEMENT OF SECTIONS

Sections:
[. Short title.
2. Amcndment of section 3.
3. Imsertion of mew section 7-A.
4. Ameadmeut -of section 16.
5, Insertion of new scetion 16-A.

(Received the assent of the Governor, Himachal Pradesh, on the Sth
QOctober 1991, and was published in Hindi in R.H.P,, Extra.,
dated 20-10-1991 gt page 23552356 and in English in R.H.P.
Extra dated 21-10-1991 ar page 2357-2358).

An Act further to amend the Himachal Pradesh Entertainments Dﬂf)’ Act,
1968 (Acr No. 12 of 1968). . ‘

BE it enacted by the Legislative . Ass_c_tpbly-of H:imapha.i Pradesh in the
Forty-second Year of the Republic of India as follows i—

- 1. Short title—This Actmay boe called the Himachal P_radqéh_ Enter-
tainnients Duty (Second Amendment) Act, 1991. .

1. Pawed in Hirdi by 1he Eimichal Pradesh Vidhen Sabhe. KoL Statcoeni Of
Objects and Reasons see R H.D, Txtra,, dated 12:9-1991, P'1961 and 1964.
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2. Amendment of section 3. Forsub-section (2) of scction 3 of the
Himarhal Pradcsh Entertainments Duty Act, 1968 (12 of 1968), (hercin-
aftsr called the principal Act) the fallowing sh'*ll ‘e substituted, namely :~—

"(2) Notwithsta nding anything contained in sub-section ( 1} and other
provisions in reldtion to admission by tickets containcd in the Act,
the Government may, after taking into consideration the cqpac:ty
of the place in.which the eatertainment is héld and ths payment
for admission, accept, in the préscribed manner, lump-sum enter-
tainment dut} for any clags of entertainment in-liew of the duty
chargeable under sub-section. (1} and recover the s2me in advance
per wonth from the proprictor. other thail -thig: propriter of a
video cxhibition having - s-‘a.tmg Capamty LptO sixty. persons:

Provided that the “proprietor of a vidzo exhibition; emnbatna shows on
payment and having seating capzcity upto sixty pessons,’shali pay
entertaininent duty in advance-and af a rate not exceeding Tupecs
30,000 per-month as may, in the mauser prescribed, be specificd by
the Government from umc to tlme

3, Iasertion of new scction 7—A —After Scctmn 7 of the priuClpa] Act,
the following new section 7-A shall be inserted, namely —

A, Assistance. tp Co’nmmwner and -other taxing auinorities.— Ail
police officers shall be bound- to assist the Commissioner, the Enter-
tainment Tax Officers and other porsons zppointed to assist the Com-
missioner under section 7 of this Act, when required, in the perfor-
mAance of their duties under this Act, and ifor thatpurpose they shali
have the same prwers wh:ch thoy have. ln the discharge of their
ordinary police duties.”

4, Ameadment of section 16, —Aftec sub-section (2} of ssotion 16 of
the pf'lnCIDa.I Act, the following new sub sections t3) and (4} shallbe added,
namely —

“(3) I any officer referred to. in sub-section (1).has reaso nable grounds

to helieve that any propnctor is trymg to evade entertainment

sty or other dues under this Act, he may search an{ office, shop,

godown, vessel, vehiele, or any- othor piace of business of the pro-

prictor or any buildin g, dweiling house, or-place where such officer

- hay reasos to beligve that the propristor keeps or is, for the time

being, keeping any books, accounts, registers, documen!sm goods
relating to his business: B .

Provided that no entry or search in the dwelling house shal} be made—

(i) after the synset and before thc susnrige;

(i} Dby an officer b low thc ra’lk of' an Excise and ’I’axatlon Officer;
and : . :

(i)  without obtalnmg the staction of the District Magistrate within
whose ]urlsdlctlon such house is situated.

4 Thc p)Wcr; f‘nnte;rc_l hv sub-s»ctmn (3) shall tnclude the power to
open 2nd searcih any baX or recgpiacie. in which dmy baoks, aced muts reais
WIS or otagr relevant 4@..4:&5;13 01‘ Lixg . orogu\.tp, m .y o4 wut-;unec.



20 -

5. losertion of pew section 16-A,—After sxction 16 of the principal Act,
the following new section 16-A shall be inserted, namely —

“16-A. Power fo detain video cassette recorders, etc.— Any officer
autherised under section 16 may, if he has reasons to believe that
any proptietor is running a video exhibition without payment of
duty or penalty, if any, imposed under this Act or where the pro-
prietor sefuses to pay the duty or penalty, if any, or fails to produce
any proof regarding the payment thereof, detain the video cassette
recorder or television or apparatus attached to televisior or
machine used for transmitting the films to the television screcn
or any other apparatus which transmits films on screen through
any other means except a cinema projector, and for this purpoce
take or cause to bé taken any steps as he may consider proper for

‘ the ternporary safe custody of these articles or goods: .
Provided that the video cassette recorder or other articles detained shall
be released as soon as the duty or penalty, if any, has been paid.”

NOTIFICATIONS
UNDER

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
a 'ACT, 1968 S

' EX.EMPTION FROM THE ENTERTAINMENTS DUTY
AT TF FEA A
LR
-fm-z, 6 FOT, 155;

durr €0 TR0 WO CHo (15) 1f87 (7). —fgaiaw wdw S TR,
fRATS wq@ wNAF qEF wfafaa, 1968 (wfafme Fwr 1968 77 12)
® A 12 FY 9-AVT (3) @0 AE whyAd @1 w@n F@ go, whEd
afafaT & gty ferdy B g “fiw admr #) M0 qEFET & o
wEY A T A F 0K TR e w57 F qfgea §

=4
wang F fag Be i 5] § )

(R.H, P, Extra dated 13-3-1981, P, 299).

EXCISE AND TAXATION DEPARTMENT
NOTIFICATIONS '

Shimla-2, the \0rh May, 1991 "~ -

No. EXN-F (15) 1/87.—In excrcise of the powers conferred by sub-section
(3) ot scction 12 of the Himachal Pradesh Entertainments Duty Act, 1968
(Act No. 12 of 1968) the Governor. Himachal Pradesh, is pleased to grant
exemption " from ~itertainment duty for holding of cultural programme to -
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THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 1959
ARRANGEMENT OF SECTIONS
Sections:
1, Short title.
Amendment of section 2.
Amendment of section 3.
Substitution of section 3-A.
Insertion of section 3-B.
Amendment of section 11.
Amendment of section 16.
Amendment of section 16-A.

e A B

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 1999

(Act No. 13 of 1999)}

(Reccived the assent of the Governor on 13th May, 1999 and ‘was
published in Hindi and English in R H.P. Extra, dated 13,5.99, p. 1651-1656).

An Act to amend the Himachal Pradesh Entertainments Duty Act, 1968
(Act No. 12 of 1968).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Fiftieth Year of the Republic of India, as follows:-

1. Short title .- This Act may be called the Himachal Pradesh
Enterfainments Duty (Amendment) Act, 1999,

2, Amendment of section 2.- In the Himachal Pradesh Entertainments
Duty Act, 1968 (hereinafter called the principal Act), (12 of 1968) in section 2.-

(1) in clause (a), at the erd, the words “and also includes admission to
any place where television exhibition is being provided or is to be provided, on
payment by way of contribution, or subscription, or mstallation or connection
or any olher charges, collecled in any manner, whatsoever” shall be added ;

(n) after clause (aa), the following clauses shall be inserted, namely:-

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reascns see R.H.P.Extra,, dated 5.4.1999, p. 1206 &1210.
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“(aza) “antenna" means an apparatus, which receives television
signals, which enable viewers to tunme into transmission
including national or mtemnational satellite transmisstons, and
which is erected or installed for television exhibition;

(agaa) "cable television" means a system organised on pdyment for
television exhibition by using a video cassette or disc or both, .
recorder or player or similar such apparatus on which
pre-recorded video cassettes or discs or both are played or
replayed and the fGlms or moving pictures or series of pictures
which are viewed and heard on the television recetving set at a
residential or non-residential place of a connection holder;”;

(iii) in clanse {d), after the words "on payment", the words and signs "or
television exhibition for which persons are required to make payment by way of
contribution, or subscription, or installation or connection, charges ar any ather
charges collected in any manner whatsoever” shall be inserted ;

(iv} after clause (d), the following clause shail be inscried, namely:-
"(dd) “Government” means the Government of Himachal Pradesh;";

(v) in clause (£}, in sub-clause (i) at the end, the word "and " shall be
added and thereafter the following sub-clause shall be inserted, namely:-

"{(iv)  any payment by a person by way of contribution or subseription
or installation and connection charges or any other charges
collected in any manner whatsoever for television exhibition;";

{vt) in clause (h); after the word "thereof”, the words and sigr;s "and any
person responsible for, or for the time being in charge of, the management for
providing television exhtbition;" shall be inserted, and

(vii)) after clavse (h), the following clause shall be added, namely:-

“(i) "television exhibition" means an exhibition with the aid of any
type of antenna with a cable net work attached to it or cable
television, of a film, or moving picture or scries of moving
picturcs, by means of ftransmission scis at vesidential or
non-residential place are linked by metallic coaxial cable or optic
fibre cable to a central system called the head-end; and".

3. Amendment of section 3.- In section 3 of the principal Act,-

(1) in sub-section (1), the sign and words, ",and the said duty shall be
collected by the proprietor and rendercd to the Government in the manner
prescribed" shall be omitted;

(1) after sub-section {2), the following sub-section shall be added,
namely:- :
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"(2-A) Notwithstanding anything contained in sub-sections (1) and (2),
there shall be Icvied and paid to the Government an entertainment duty, at a ratc
not exceeding hundred per cent of the payment for admission to iclcvision
exhibition, which the Government may specify, by notification in this behalf ;"
and

(iii) in sub-section (3), for the word, bracket and figurc "and (2)" the
sign, brackets, figures and the word, "(2) and (2-A)" shall bc substituted.

4. Substitution of section 3-A - For section 3-A of the principal Act, the
foilowing shall be substituted, namely:-

"3-A. Duty on complimentary tickets or connections.- There shall be
levied and paid to the Government, on every complimenlary ticket issued or
every complimentary television exhibition connection provided by the
proprietor, the entertainment duty at the appropriate rate specified under section
3, as if, full payment had been made for admission to the eatertainment
according to- :

(a) the class of seat or accommodation which the holder of such ticket
is entitled to occupy oruse, or

(b) the connection of television exhibition which its holder is entitled
to get,
and the holder of such ticket or such connection shall be deemed to have been
admitted on payment for the purpose of this Act.".

5. Insertion of section 3-B.- After section 3-A of the principal Act, the
following section 3-B shall be inserted, namely:-

“3-B. Coallection of entertainment duty.-The entertainment duty levied
.under section 3 shall be collected by the propnetor and paid by him to the
Government in the manner prescribed:

Provided that the liability to pay entertainment duty shall not be
affected where any proprietor does not collect the entertainment duty
payable under this Act."

6. Amendment of section 11.- In section 11 of the principal Act, after
sub-section (2)), the following sub-section (3) shall be added, namely:-

"(3) Notwithstanding anything contained in sub-sections {i) aod (2)
cvery proprietar providing any television exhibition connections shall-

(a) deposit full amount of entertainment duty due and payable by him
in respect of each month within ten days after the close of the
month to which the entertainment duty relates into a Government
treasury or the State Bank of India and shall fumnish to the
Entertainment Tax Officer of the district concerned a proof of
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baving paid the cntertainment duty due m the presenbed manner,
and

(b) maintain a list of connection holders and shall furnish a return in
the prescribed form to the Entertainment Tax Officer of the district
concerned quarterly within fifteen days after the close of each
quarter alongwith the receipts of payment of entertainment duty for
¢ach month of the quarter to which the retum relates.".

7. Amendment of section 16.- In section 16 of the principal Act, after
sub-section (4), the following Explanation shall be added, namely:-

"Explanation.- For the purpose of this section "place of entertainment”
in relation to television cxhibition, shall mean the place from where such
television exhibition is provided.”.

8. Amendment of section 16-A.- In section 16-A of the principal Act,
after the words *is runmng a*, the words “television or" shall be inserted.

D e ———— L

 NOTIFICATION
Under
THE HIMACHAL PRADESH ENTERTAINMENTS DUTY ACT, 1968
RATE OF ENTERTAINMENT TAX
(Issued and published in Hindi in R_H.P. Exira, dated 6.11.99, p. 4187).
EXCISE AND TAXATION DEPARTMENT
NOTIFICATION
Shimla-2, the 6th November, 1999.

No. EXN-F(17)1/95.- In exercise of the powers vested under sub-section
(2-A) of section 3 read with proviso to sub-section (3) of scction 3 of the
Himachal Pradcsh Entertainments Duty Act, 1968 (Act No. 12 of 1968), the
Governor of Himachal Pradesh is pleased to direct that from the date of
publication of this notification tn Rajpatra, Himachal Pradesh, the entertainment
duty shall be fevied at the rate of 20% of the payment for admission to television
exhabivion,

(R.H.P. Extra, dated 6.11.99, p. 4188)



31

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY (SECOND
AMENDMENT) ACT, 1999

ARRANGEMENT OF SECTIONS

Sections:
1. Short title.

2. Amendmemnt of seclion 2.

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY (SECOND
AMENDMENT) ACT, 1699

(Act No. 3 of 2000)'

(Received the assent of the Governor on the 15th January, 2000 and was
pubtished tn Hindt and Englishm R.H.P. Extra., dated 17th fanuary, 2000 P. 103
104.)

An Act further to amend the Himachal Pradesh Entertainments Duty
Act, 1968 (Act No. 12 of 1968).

BE it enacted by thc Legislative Assembly of Himachal Pradesh in the
Fillieth Year of the Republic of India as foliows:-

1. Short title- This Act may be called the Himachal Pradesh
Entertainments Duty (Second Amendment) Act, 1999,

2. Amendment of section 2.- In scction 2 of the Himachal Pradesh
Entertainments Duty Act, 1968 (Act No. 12 of 1968),-

(i) afler exisiing clause (a), the following clause shall be inserted,
namely:-

"(a-i) "aerial ropeway" means an aerial ropeway propelled by usc of
power and used far carriage of persons through a carrier;”;

{ii) the existing cfauscs (aa), (aaa) and (auaa) shall be renumbered as
{a-i1), (a-ii1} and {(a-iv) respectively, and thereafter the following clanse (a-v) shall
be inserted, namely.-

"(u-v) "carricr" means any vchicle or receptacle hung or suspended
from, or havled by, a rope ;";

(1) in clause {d), for the words "or race”, the signs and words ", race, an
acrial ropeway carrier” shatl be subshituied ; and

(tv) after existing clavsc (1), the following clause (it) shall be inserted,
namely:-

1. Puassed in Hindi by the Himachal Pradesh Vidhun Sabha. For Slatement ol Objects
und Reasons see. RFLP. Exlra,, duled 13.12.199% p. 4432 &4434.



"(in)  "rope" includes any cable, wire, rail, or way, whether flexible or
rigid, for suspending, carrying or hauling a carrier, If any part of
such cable, wire, rail, or way, is carried overhead and is
suspended from or supparted on posts ; and”.

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 2000
ARRANGEMENT OF SECTIONS
Scctions:
1. Short title.
2. Amendment of section 3.

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) ACT, 2000
(Act No. 22 of 2600)!

(Received the assent of the Governor on the 20th Scplember, 2000 and
was published in Hindi and English tn R [P Extra,, dated 27th September, 2000
at pages 3167-3168.)

An Act further to amend the Himachal Fradesh Entertainments Duty Act,
1968 (Act No. 12 of 1968),

BE it enacted by the Legislative Assombly of Himachal Pradesh in the
Fifty-first Year of the Repubiic of india as foliows:-

1. Short title- This Act may bc called the Himachal Pradesh
Entertainments Duty (Amendment) Act, 2000. '

2. Amendment of section 3.- In section 3 of the Himachal Pradesh
Entertainments Duty Act, 1968 (12 of 1968),-

(a) for sub-scction (2), the following shall be substituted, namely:-

"(2} Notwithstanding anything contained in sub-section(l} and other
provisions in relation to admission by tickets or otherwise contained in the Act,
the Government may, accept, in the prescribed manner, fump-sum cntertainment
duty for any class of entertainment, in lieu of the duty chargeable under
sub-section (1) and recover the same in advance per month from the proprictor
other than the proprietor of a video exhibition having scating capacity upto sixty
persons :

I, Passcd in Hindi by the Himachal Pradesh Vidhan Sabha. For statement of Objecls
end Reasons sce. [LH.P. Exlra., dated 18.8.2000, p. 2582 &2534.
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Provided that the proprictor of a video exhibition, exhibiting shows on
paymettt and having seating capacity upto sixly persons, shall pay eatertainment
duty in advance and at a rate not exceeding nipees 30,000 per month as may, in
the manner presenibed, be specified by the Goveniment from tune to time.™;

(b) sub-section (2-A) shall be omitted ; and

(c) n sub-section{3), for the sign, brackets, figures and word, "(2) and
(2-A)". the word. brackets and figure "and (2)" shall be substituted.

NOTIFICATIONS AND RULES
Under
THE HIMACHAL PRADESH ENTERTAINMENTS DUTY ACT, 1968
RATE OF TAX
(Issucd and published in Hindi in R H.P. Extra, dated 19.2.2000, p. 447).
EXCISE AND TAXATION DEPARTMENT
NOTIFICATION
Shimla-171002, the 17th February, 2000

No. EXN-F(17))1/95.- In excrcise of the powers vesicd in him under
sub-sccton (1) of section 3 read with the provisions contained in proviso to
sub-section (3) of the said section of the Himacha! Pradesh Entertainments Duty
Act, 1968 (Act No. 12 of 1968), the Governor of Himachal Pradesh is picased ta
direct that from the daie of publication of this nofification i the Rajpatra,
Himachal Pradesh the cntertainments duty shall be levied at the rate of 25% of the
payment for admission to an aerial ropcway carrier.

..............

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY RULES,
1569

AMENDMENT OF RULES
{Issucd and published in Hindi in R H.P. Extra, dated 24.1.2000, p.147-149),
EXCISE AND TAXATION DEPARTMENT
NOTIFICATION

Shimla-2, the 13th January, 2000,

No. EXN-F(17)1/95 .- In excrcise of the powers conferred by scetion 23
ol the Himachal Pradesh Entertainments Duty Act, 1968 (Act No. 12 of 1968),
the Govemor of Himachal Pradesh 15 pleased to make the following rules further
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